
• 12349  Written Answers  JULY 17, 1M7  Written Answer*  13350

by the Pakistani Aircraft on 28th and 
29th June, 19*7 in West Bengal are*. 
No reply has yet been received to our 
protest from  the  Government  of 
Pakistan.

(b)  and (c)  Do not arise

Family Pension and Children 
Allowance of Jawans

Mtt. Shri Bam Kiahan Gupta:
Shr| D, D. Jena:
Shri K. P. $lngh Deft:

Will the Minister of Defence 'oe 
■pleased to state

(a)  whether Government have late­
ly decided to revise and raise  the

rates of family pennons and children 
allowances of Jawans;

(b) if so, the extent of the increase 
and the revised rates;

(c) what will be the minimum pen­
sion and children allowance payable 
to Jawans' families under the revised 
rates, and

(d) how far  the increase in the 
rales is in line with the increase in 
the cost of living since  these rates 
were last fixed?

The  Minister  of  Defence  (8M 
Swaran Singh):  (a) Yes, Sir

tb) and (c).  The required infor­
mation in respect of Jawans  (te. 
Srpov' to Sub Majors) is as follows.—

F̂amily penum Children's allow ince  Old rate* Ke\ ncd rates

H' pm

1 Ordinary famils pension ajnt'tible Mm S5 
■n caics of death neither attribu- Max 60 
table to nor aggravated b\ mili­
tary iervwr (inclusive of cui hoc 
inacsae in pennon).

■Special family pennon admnsible if Min 37 50 
death is attributable to ur aggrava- Max 88 50 
ted by mditar) service (inclusive 
of ad hoc increase in pensun)

Children’s allowance per chiM, aj- 1 (for Other 
misuble in addition to special Ranks) 
family pension 7 (for JCO»)

tor a maximum 
period of ’ vn in 
the case of Jawans 
uho die in service 
after pulling in at 
least 7 vrs' conti­
nuous quality mg 

*cn i.x 
Ks p m

3 •»>

Min 47 J3 
Max. 120

Min 47'50 
Max 1:0

Subsequently 
the cases referred to
in Col  31a), and 
ihniuglwu in other 
cases

No rcsision recent- 
l\ made.  Rates in 
Col 2 continue to 
apply

Min 47'30 
Max 98

—Minimum 5 — 
—Maximum 13—

(d)  Basic rates of pension are not 

chanced on account of the cost  of 

living, for which  ad hoc increases 

have been separately sanctioned. Ae 

increases mentioned above have been 

made on the basis at the orders appli­

cable to civilian Government servants.

Retrenchment of IgtaS in CeoUn 
Naval (Base 

SIM, Shri Vlehwanatha Msean:
Shri K. K. Nayaaar:

Will the Minister of Defense be 
pleased to ltate.

(a)  the number of employees whose 
services  were  terminated  ia  the




